BEFORE THE HON’BLE NATIONAL COMPANY LAW TRIBUNAL |
MUMBAI BENCH, MUMBAI
MA-918/2019 in C.P. (IB)-1806/(MB)/2017
In the matter of
Vinodkumar P. Ambavat : Applicant/ Resolution Professional
In the matter of
Movies N. More (India) Private Limited : Petitioner/Operational Creditor
V/s

VNY Productions Private Limited. : Respondent/ Corporate Debtor

Subiect: Filing of Constitution of Stakeholders Consultation Committee for the abovementioned
Corporate Debtor along with the exhibits as mentioned in index.

[y

Dear Sir,

The above said case has been admitted into liquidation by your Hon’ble bench on 14/11/2019 as per the
order annexed herewith. As required by the regulations of IBBI, we hereby update the bench that we have
made the public announcement as annexed herewith. '
Accordingly, we are filing Stakeholders Committee Constitution as per the claims received.

Copies of relevant documents are attached herewith for your perusal & record.
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Liquidator.
in the case of VNV Productions Private Limited
IBBI Registration no.: IBBI/IPA-001/iP-P00420/2017-18/10743
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Constitution of Stakeholder Consultation

committee filed by the Liquidator Mr. ) 1-3

Vinodkumar P Ambavat,

Copy of Order dated November 149, 2019
(passed by Hon’ble NCLT, Mumbai Bench
initiating Liquidation of VNV Production
Private Limited (November 20", 2019 being

communication by NCLT, Mumbai).

Copy of public announcement dated November B 79
2274, 2019.
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egistered address: Room no 40, 9/15Morarji Velji Building,
1% Floor, Dr. MB VelKar Street,

Kalbadevi Road,
Mumbai, Maharashtra — 400002

Email: insolvency.vnv@gmail.com/
vinot.ambavat@ajallp.com




BEFORE THE HON’BLE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI
MA-918/2019 in C.P. (IB)-1806/(MB)/2017

In the matter of
Vinodkumar P. Ambavat : Applicant/ Resolution Professional

In the matter of
Movies N. More (India) Private Limited : Petitioner/Operational Creditor
V/s
VNYV Productions Private Limited. : Respondent/ Corporate Debtor

LIST OF STAKEHOLDERS

[As per Regulation 31 of Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016]

Prepared by Vinodkumar P. Ambavat,

IBBI Registration No. IBBI/IPA-001/IP-P00420/2017-2018/10743

Reference NCLT Order dated November 14, 2019
DISCLAIMER
1) The information contained in this List of Stakeholders (“List”) is based on information

3)

4)

collected by the Liquidator from the records, or as supplied by claimants or obtained from
public domain of VNV PRODUCTIONS PRIVATE LIMITED.- in liquidation
(“Corporate Debtor” or “Company”).

The Liquidator shall not have any liability for any statements or disclosures (expressed or
implied) contained in, or any omissions from, this List or any other communication
transmitted to the recipient.

This List has been prepared pursuant to Regulation 31 of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations, 2016 (“Liquidation Regulations”) and
is a part of the liquidation proceedings. Any recipient getting this List is only entitled to use
the same for the purposes of this liquidation proceedings only.

The Liquidator disclaims liability for any losses/ liabilities or damages that may arise relying

on the List. No damages/ losses/ penalties/ liabilities or any form of claim shall lie against
the Liquidator for the List.

LIST OF STAKEHOLDERS




Pursuant to Regulation 31 of the Liquidation Regulation, 2016, category wise list of stakeholders
has been prepared, on the basis of proofs of claims submitted and accepted by the undersigned,
under the said regulations and according to prescribe details namely:

1. amount of claim admitted;

2. extent to which the debts or dues are secured or unsecured; and

3. details of the stakeholders;

This list of stakeholders includes separate lists showing claims received and subsequently
accepted by the Liquidator of the following stakeholders:

1. Financial Creditors: No claims received ;

2. Operational Creditors (except employees and workmen): Annexure- 1 and

3. Employees: No claims received

In this regard, public announcement shall also be made to the public informing filing of the list
of stakeholders with the NCLT, in the manner specified in Regulation 12(3) of the Liquidation
Regulations.

Considering that the very nature of admission of claims filed by stakeholders is subject to
modification, necessary application shall be moved with the Hon’ble NCLT, from time to time,
to modify an entry in the list of the stakeholders filed with the Adjudicating Authority, in the
manner directed by the Adjudicating Authority. )

The list of stakeholders, as modified from time to time, shall be:
1. Available for inspection by the persons who submitted proofs of claim; and
2. Available for inspection by members, directors and guarantors of the Corporate Debtor.

Annexure- 1: Claims of Operational Creditor

Notes:

1. The claims have been verified by the Liquidator based on the evidence/ bankers’ book
submitted by the respective financial creditors. The amount does not necessarily match within
the books of accounts of the Company.

2. The claim amount admitted is subject to further scrutinization based on subsequent
information/ documents sought from the Corporate Debtor/ creditors, and the Liquidator may
modify/ correct the list of claims, on the directions of the NCLT, or otherwise.
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Sr. Name of Nature of Amount Claim
No. Operational Claim claimed provisionally
Creditors (Amount in admitted by the
Rs.) Liquidator
(Amount in Rs.)
1. Movies N | Funding the cost | 41,85,47,855 41,85,47,855
More (India) | of production of
Pvt Ltd three films
Total 41,85,47,855 41,85,47,855




MA 918/2019 in C.P. (IB)-1806/(MB)/2017

In the National Company Law Tribunal
Mumbai Bench

MA-918/2019 in C.P. (IB)-1806/(MB)/2017
Under section 33 (i)(a) of Insolvency & Bankruptcy Code, 2016
In the matter of
Vinodkumar P. Ambavat :  Applicant/ Resolution Professional

In the matter of

Movies N. More (India) Private Limited :  Petitioner/Operational Creditor
Vs
VNV Productions Private Limited. : Respondent/ Corporate Debtor

Order delivered on : 14.1‘1.2019

Coram: Hon’ble Mr. M.K. Shrawat, Member (Judicial)

For the Applicant : Mr. Vinodkumar P. Ambavat RP present.
Per: M.K. Shrawat, Member (Judicial)

ORDER
1. A Petition was filed on 20.12.2017 by the Operational Creditor M/s. Movies N.

More (India) Private Limited invoking the provisions of Section 9 of the Insolvency
& Bankruptcy Code, 2016 read with Rule 6 of the Insolvency & Bankruptcy
(Application to Adjudicating Authority) Rules, 2016 for the claim of an outstanding
Operational Debt of Rs. 27,91,31,471 from the Corporate Debtor M/s. VNV
Productions Private Limited, which stood admitted vide an Order dated 5/4/2018+.

2. This Application MA-918/2019 filed on 08.03.2019 U/s.33(1)(a) of the Insolvency
& Bankruptcy Code, 2016 (hereinafter referred to as “I&B Code™) is submitted by
Mr. Vinodkumar P. Ambavat ; RP of the Corporate Debtor VNV Productions
Private Limited; undergoing Corporate Insolvency Resolution Process (“CIRP”)
and was appointed as the RP pursuant to an Order of the Hon’ble NCLT dated
05.04.2018.

3. The RP is seeking an Order of ‘Liquidation’ of the Corporate Debtor. It is

No. 2 approved for “Liquidation”.




MA-918/2019 in C.P. (IB)-1806/(MB)/2017

Facts of the case :

4. In this case, the Petition/Application U/s. 9 of the Insolvency and Bankruptcy Code,
2016 (the Code) filed by the Operational Creditor “M/s. Movies N. More (India)
Private Limited” against ‘VNV Productions Private Limited’, (hereinafter as
“Corporate Debtor”) was “Admitted” vide an order dated 05.04.2018
(C.P.No.1806/1& BC/NCLT/MB/MAH/2017) by this Bench and Mr. Vinod Kumar
Ambavat having Registration No. (IBBI/IPA-001/IP-P00420/2017-18/ 10743) was

appointed as Interim Resolution Professional (IRP) to conduct the CIRP of the
Corporate Debtor.

5 After Admission of the Petition/Application, the said IRP was confirmed as
Resolution Professional in the meeting of the Committee of Creditors held on
31.05.2018 and in response to the Public Announcement made by the said
Resolution Professional invited 'Expression of Interest' from potential Resolution
Applicants for the purpose of submission of Resolution Plan in respect of the

Corporate Debtor.

6. The Applicant submits that the 1% COC Meeting was held on 11.07.2018 and
thereafter 2" COC Meeting held on 29.11.2018. The Applicant filed MA (Diary
No. 121/2019 before this Bench seeking extension of the CIRP period under the
provisions of section 12(2) of the Code and also exclusion of time. The 3¢ COC
Meeting was held on 02.01.2019. In the 4" COC Meeting which was held on
02.02.2019 the COC observed that :-
“ The COC considered and discussed the decision about taken the
Company (Corporate Debtor) in Liquidation as proposed by the RP.
Since there seems no possibility of revival or reconstruction and there is
no substantial findings. In this case, the members agreed to the decision

of liquidation.”

7. The Applicant submits that no Resolution Plan has been received by the Applicant
in respect of the Corporaté Debtor till date. The RP has given his consent to be
appointed as Liquidator on 01.03.2019. Hence the CoC had unanimously decided
to liquidate the Corporate Debtor under section 33(1)(a) of the I&B Code.

7. Considering above facts and circumstances, this Bench hereby Orders that :

date of this Order.




lii.

iil.

v.

10.

DATE: 14.11.2019

aah=

MA-918/2019 in C.P. (IB)-1806/(MB)/2017

Mr. Vinodkumar P. Ambavat (Registration No. IBBI/IPA-001/IP-P00420/2017-
18/10743) is hereby appointed as a “Liquidator” as per the Provisions of S. 34 of
the Code.

The RP shall advertise in two Newspapers, one in English language and one in
Vernacular Language i.e. Marathi, about the Liquidation of the Corporate Debtor as
per the provisions of the Code.

Copy of this Order shall be forwarded to the Concerned Authority with which the
Corporate Debtor is Registered.

The Liquidator is at liberty to seek any directions, if need be, from this Bench

during the Liquidation Process.

The Liquidator is hereby Authorized to represent the Corporate Debtor before the

Government Authorities, if need be.

Ordered Accordingly. Application (MA-918/2019) U/s. 33 (1) (a) of the 1&B Code
is Allowed.

SD/-
M. K. SHRAWAT -
MEMBER (JUDICIAL)
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SCHEDULE 11
FORMB
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 201 6)

FOR THE ATTENTION OF THE STAKEHOLDERS OF VNV PRODUCTIONS
PRIVATE LIMITED

1. NAME OF CORPORATE DEBTOR 'WNV Productions Private Limited

2. DATE OF INCORPORATION OF CORPORATE DEBTOR 25th June,2002

AUTHORITY UNDER WHICH CORPORATE DEBTOR IS Registrar of Companies, Mumbai
INCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY IDENTITY  [U921 10MH2002PTC136304
NUMBER OF CORPORATE DEBTOR

5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE (IF [201-202, Chamunda Nivas,B Wing,

Behind Shalimar Apartment, Tagore
ANY) OF CORPORATE DEBTOR Road,Santacruz West, Mumbai — 400054.

6. DATE OF CLOSURE OF INSOLVENCY RESOLUTION PROCESS 14" November, 2019

7. LIQUIDATION COMMENCEMENT DATE OF CORPORATE DEBTOR 14™ November,2019, being the date of
order of NCLT. (Order was downloaded

by me on 20 November,2019)

8. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER AND Name:Vinodkumar Pukhraj Ambavat

Registered Address:
THE REGISTRATION NUMBER OF THE LIQUID .. .
E LIQUIDATOR Room No.40, 9/15, Morarji Velji Bldg,

15t Floor, Dr. M.B. Velkar Street,
[Kalbadevi Road, Mumbai — 400 002.
iEmail Id —
insolvency.vnv@gmail.com
vinod.ambavat@ajallp.com
Registration Number: -
IBBL/IPA-001/IP-P00420/2017-
2018/10743

9. LAST DATE FOR SUBMISSION OF CLAIMS 20% December,2019

Notice is hereby given that the Hon’ble National Company Law Tribunal Mumbai Bench has ordered the
commencement of liquidation of the VNV Productions Private Limited on 14% November, 2019.

The stakeholders of VNV Productions Private Limited are hereby called upon to submit a proof of their claims, on or
20" December,2019, to the liquidator at the address mentioned against item 8. :

The financial creditors shall submit their proof of claims by electronic means only. All other stakehg_lders may submit
the proof of claims in person, by post or by electronic means. W

Submission of false or misleading proofs of claim shall attract penalties.

INSOLVENCY
PROFESSONALS

;h\‘ g

Name and Signature ofthe Liquidator: Vinodkumar Pukhraj Ambavat

Insolvency Professional

Registration No.: IBBI/IPA-001/IP-P00420/2017-2018/10743

Date and Place:
2274 November,2019, Mumbai
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Dade - 20.11.2018
ale notice for sale of Immovable propetties
E-Auciion Sale Notice for Saie of immovabie Assets undes the
isa%on and Reconstruckon of Financisl Assats and Ensorcement of
y Interest Act, 2002 rsad with provision o Ruse B (6) of the Sacurity
mnd(EMuwvmd Ruos. 2002
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e Securad Craditor L. Uinion Bank of india, Pung Camp Branch, tes.
N in 1o Banks possesiion on 18.09.2018 by e Aushotised Officer of
K Of India Secured Creditor, and wil be s0id on“As is where it”, “As s
nd “Whatever there is"on 31:12.2012 {Auction Dale) kx recovery of Rs.
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la Socasad W Bharst JMn.
3} Mots. The revarve prics for no 204 2nd floor, Yashomanget
t, CTS No. 207, Plot No. €5+66, Shaviber Colony, Paud Phata
e wil B0 Re. 5000000/ { Filty Lakh Rupees only) and the eamest
06 wikbe Rs. 500000 (Five Lakh Rupoes ony).
pparty st Flatno 204 2nd fioot, Yashomangal Apasiment,
+68, Shikavhas Coloryy, Pand Phata Road. Pune-411038
0eS it known tothe Bank.
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CT3MNo. 207,
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suchon FALID{1100AM 0 100 PM) wih
urlimized Auto extensions of 10min.

paction 2122018

fonay(EMD) For Flal RS 500000/
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¢ Authorised Officer

218 Union; Bank of indis

aiso be treated as Statutory 30/ 15 Osys Sale Notics wndar riie
ule 9 {1) of Securky Interest (Entorcemant) Rules 2002 to the
(5) Guarantor (s) of the above said Loon about the holding of €-

2 WNRI e Bovementioned properties.

3 The company has adopied indian

puidelines issusd by the Raserws Bank of india (tha RBI') and other ge:
Mdammnmnmm‘dhwmmunmi 2018 and the period as
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o IND-AS Compliant Limiled Review received by the Ststutury

Accounting Standards (Ind AS’) as notified undar Section 133 of the Companies Act 2013 (the Act) read with the Companies (inchian

Accounting Standerde) Rudes 2015 trom April 1, 2019, The financisl resulls together 'with the results for the comparative reporting period of the company have been prepared

mmaummmmmwmmmmuumnnmm-hmmmmw The effective date of transition 10 Ind AS is Aprit

1. 2018 and the same has been carried out from the U

Auditors

ruies of C les (A Rules 2014,
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4 The company has oplod to avall of the

and Ex

issued in the Witure by RBI, Ministry of Corporate Affmirs oF other regulstors, which will be implsmented as snd whea

i in Indie (coNectively
figures to

fe buﬂnanhJsGMP’)"’TM

Board of indla (SEBI) vide Circular No: CIRICED/FACB2/2016 dated July 5, 2016

as avalabls to Tated entilties for

of ind AS

by the Socuri

30, 2019 and June 30, 2019 and for the half year
30, 2018 have not besn sutjected o Limitad Reviow by tha Statutory Audit H
resuits provide a true and fair view of ks sffeirs.

5 Reconcliation of Net Profits as praviously reportsd ot accolint of transition from the previcus GAAP ta ind AS for the quarier and half year endec 30th Seplember 2018:

results and Balante Sheet for the previous yeae anded March 31, 2019 and hance has pravided
Intt AS compliant financial resulls only for the pravious quansr and hall yesr snded Seplamber 30, 2018 along with tha financial results for the guanec ended September
ended Septembar 30, 2019. m«mmmmnmmmlmmnumequmwwrmms.pum

y dua diigence 1o ensum that such finangial

{Amouont in Lakhs}

Particutars St 30018 | v 208
Nst Profit ss per previous GAAP 9378 193.58
Fair Value Change on fmnoni assets corried at feir value through 25517 22439

on empioyes defined benafls plans recop 5.5 838
Net Brofit for the period as per ind AS 349,19 418.3%
Qther Comprohensive income 10.18) (0.38)
Totat Comprohensive Income under ind AS i HTa7

Mumnbai

Date  : 20t November, 2019

For ang on banaX of Board of Diractors
TCFC Finance Limited

Tanls Deal

Managing Director

DIN: 00073792
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